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as much oneness and umty as was dis-
played this time Congratulations go o
the leaders of the Oppusition who showed
great farmghtedness and a very great patri-
otic approach to the pioblems that arose
and a gnat spint of accommodation

12 Hrs

Also, the greatest credit goes to the
Prime Muuster and her colleagues Duw-
ing all this time, she was all the time re-
sponding to the wishes of the Opposition
She rose above everything clse and she
showed, 1n an hour of crisiv, great patn-
otism

1 can also express our sense of gratitude
{0 our armed forces the jawans As a
matter of fact, the armed forces, the jawans
the Mukti Bahini, the Members of Parlia-
ment, the pubhc—they all showed oneness
and unity at this hour of .risis and our
thanks, gratitude and congratulations go
to them

Thank you svery much

SHRI B P MAURYA We thank
you also
MR SPEAKER I am one of you

| do not emclude mysell I was telling
Mr Chavan the other dav 1 was add-
resting a meeting of students, and one
student rose up and asked me, *“What
is the difference between a Mimster and the
Speakér 7' 1 smd, inmde the House, the
Speaket 18 Speaker, and a Mmster 18 Just
an MP Outside the House, the Speaker
is an MP, and a Mmnwter is a Minswter.
So, el of us are MPs first and then any-
thing cles

1 thaok you very mwuch
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District of Bihar
DISCUSSION RE STATEMENT ON
REPORTED KILLING OF SANTHALS
IN PURNEA DISTRICT OF BIHAR

MR SPLAKER We now take up
the next item 1 am very happy that we
are able 10 have some time to have a dis-
cussion on this This 15 an important
subject for discussion  So much brutality
and kiling of the santhals 1 am verv
happy that we found time for this

12034 hrs
[Mr Drpury Seianer /N THL

CHAIR)

SHR1 KARTIK ORAON (I ohardaga)
Sir I must thank the hon Mimster of
Parhamentary Affairs for having given me
this opportumity for discussing this im
portant subject and 1 am also gratelul
to the speaker who was so much moved
bv the photogiaphs that 1 showed him
I want to bring this matter to the House,
only because [ feel very strongly about
these things and | want to say that atio
cities of this nature should never happin
n Incia again as they are duogatersy to
ow tradiwon to ow high position m the

womity of natons
The House 15 <ewed of (hese inhuman,
brutal, hemous and hasly atrocities

that have heen perpetruted on the san-
thal tribe of Purnea district The Mini-
ster has, on the 29th November, 197!
given a statement, but } think 1t 15 far from
being complete Tlat js the reason why
I feel very happv to bem a position to
bring home to this house a vivid picture
of what, how and why thus has happened.

This House 18 aware that in the Fourth
Lok Sabha we hed been discussing the
atrocities apainst the Scheduled Castes,
burnmg of small children and boys, attackmg
marriage parbes of Scheduled Castes, rape
cases agalost members of the Scheduled
Castes and Tribes, 18 short, wedker soctions
of the people Thus i1s nothing new, Bat
this bas far suzpassed sll the previous
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atrocities and 1should say 1t 15 unprece-
dented 1n the history of the Lok Sabha

The ncident goes bak to 1953 In
the same wvillage of Rupaspur, Dstrict
Purnea two persons Lakhan Murnu and
Somra Murnu were trailed out by one of
the men of the landlord who asked them 1o
escort um to his house, they did so but
they never returned back Police reports
say that there was no clue to trace the
culprits and the matter ended There
may be many things whith had not seen
the hight of the day It 1» one such thing
But that should have been the last not
to be repeated agamn

Three or four days later the dead bodies
of thesc men were found in a river  Trouble
started right from that day This type of
aliovities 15 happening in tribal areas all
over India and they are mainly due to
the land reform problems We have
promised land reforms to the people
we have not been able to sort them out
That 1s the ciux of the pioblem A simi-
lar pioblem arose wn tlus village a week
beforc the 22nd November, 1971 where
the people of the landlord complained
to the authoritics that the santhals were
cutting the crops, bul when they went
to the site they found 1t was not so Pei-
haps 1t way just the other way 1 hev
had themselves cut and tried to imphicate
the Santhals The BDO and SDO went
to the site and settled the 1ssue of Sikmia
right diatnbution m the proportion of 10
30, that 1s the scheme The zamindar
gets 10 and the tiller gets 30

About five days beforo the dale of this
oocutrence, on the 17th of November,
the Depaty Superintendent of Police ac-
companied by some of the men of land-
fords, perhaps they were his coofidaats,
Ramadhar Singh, Pradyumma Narain
Sivgh, son of the Dr Lakshny Naramn
Suftensy, the former Speaker of the Bihar
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Legulative Assembly, Har Singh a nephew
of D1 Sidhansu and others went to the
village and wanted the tnibals to be brought
to Alka Kothi, the residence ol Dr LN
Sidhansu, about a furlong away from the
place of occuirence, Rupaspur Santhal
Tola Thes: people went to the willage
and brought two Santhals to the road
When they were brought to the road the
women of that wvillage flocked togethe
and they were reminded of what happened
n 1953 and therefore, forcibly they snatched
those two santhals back and this perhaps
might have wounded the feelings of the
DSP or other people  So, thzy were waii-
ing lor an opportunity

38

1 went there on the 7th December, 1971
to know all about these things How
did the trouble start? ] can understand if
it had been Sikrm right tand where they
could have had some ground for con‘en
tion about the distribution, but the troublc
arose 1n a-tiny prece of land to which the
Kandan Murmu, had legdl title Therefore,
the question of there being any dispute
about tenancy rights 18 purely an intentional
provocation

On 22nd November-1971 the people
of these landlords harvested the land of onz
Kandan Mutmu, but because 1t belonged
to him he said that he should go along with
a few puople and ask them not to doso
They went there, but these people weie
large in number, and there were exchange
of words, hot and cold, from both sides,
and because these people were only five
or six, they returned to the wilage

After a few mmutes at about 3 30 P M.,
=bout 130 people with a few hured gang-
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about a furlong away from ithe place of
They siarted moving along
that road, some on foot and others on cycles.
but sverbody armed. with jeeps, station
wagons, tractors and trailors particularly
meant for taking away the dead bodies.
They mwoved to the place of occurrence,
and thzn started firing.

When tribals saw people
coming in large numbers, they all went
inside their houses, and these peoplz bolted
the doors from outside. They could not
get out.  Then they set fire 1o ail the houses
on the road on the left-hand side, and when
the smoke started curling up, the tiibals
were getting suffocated. They wanted to
come out. One or two people came oul.
One was shot dead at about 125 yards
dragged and biought to the tractor trailer
waiting for the dead body, and he was
bundled there. Another they shot at a
distance of about 25 yards, dragged him
also to the tractor trailer. 1 went and saw
how exactly thz paddy fields were very
nicely carved and routes were made by
the dragging of the dzad body. 1 could
see the blood stains there. They were
brought over ths distance and dumped in
the tractor trailer.

occurrence.

the these

Then again, another four of them wers
shot dead, they were brought and dumped
again in the traclor trailer.
were caught alive.

Four others
Their hands and legs
were tied with their dressing apparel, they
made them naked. dragged them alive to
these trailers, and they were later killed.

This is not the end of it. 1 cannot
imagine how the human mind could stoop
to commit such grave atrocitizs. Three
unmarrizsd young gitls, and one married
young girl, were stripped naked inside

the house before they set fire to the house,

raped them and afterwards they pushed
them outsids. They were naked, they ran
about half a mile from the house and
then <hey were shot at.

[DECEMBER 23. 1971]
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This is the story of this Rupaspur vil-
lage which has the proud privilege of hav-
ing a brilliant product iike Dr. Lakshmi-
narain  Sudhansu, a very scholarly person
and a very well-reputed person. But
that is what he did. Those people who
could not escape were roasted alive in the
fire, four of them. 1 have got the photo-
graphs here. [ can tell you that when |
showed the photographs to the Hon., Spea-
ker,Icould clearly see that he was very
much moved with sorrow.
the sorrow in his eyes.

[ could see
If you permit me,
I would like to place the photographs on
the Table of the House. [Pleaced in Library.
see No. LT-1368/71]

Mr. DFPUTY-SPEAKER: You carry
on with your speech. 1 will tell you.

SHRI KARTIK ORAON : They were
roasted alive. Of the ten dead. 9 were
males and one was a woman. Out of the
four roasted alive. ] was male and three
were women. There were 34 injured per-
sons, maimed, crippled and rendered help-
less for life—some of them. They include
children from the ages of 2 to 12 and among
many others an old woman of 8l.

Mr. DEPUTY SPEAKER: You may hand
over the photograph to me. We shall
examine them and later on when a decision
is taken. it will be treated as having been
laid on the Table. In the meanwhile
I do not want the attention of the members
to be diverted by looking at the photographs.
Let them listen to your speech.

St ome A (JF77): IISAE WERET,
Tg TAAN WEH AT 99 @ g, diar ==
faqeet AT 33 &, SfFA § seim FT A
FAEF T ATHE 375 991 TF HAGTT
F wer wAr 97 5 ar fagi A mwed waa
war St ot o wafery @it Wi 9 A
TH A9 ¥ TEATF FgWl FA! A, AT I F
IRl FEA R |
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MR.. DEPUTY—SPEAKEB : Your
wishes will be conveyed to them.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME Aflairs (SHRI F.
H. MOHSIM) : Tdo admititisa serious
incident. But Mr. Pantis busy inthe Rajya
Sabha. Otherwise, he would have been
present here.

MR. DEPUTY-SPEAKER :
are aware of it.

So. they

SHRI KARTIK ORAON : On the 7th
December, when 1 went therc, I could sce the
ravage on the walls outside, and inside the
house, and there were innumerable marks
of guncshot pellets and blood stains at
various places. A few women with babies
in their arms told me the horrowing tales.
Their husbands, mothers or brothers had
either been Killed or injured and as to how
ten dead bodies were later removed to River
Kosi, 25 miles away, in that trailer. 1
am sure cven Yahya Khan would have
been mortified by this.

After setting fire to one village, they
moved to another village close-by about
150 yards away, again a Santhal village.
They said: 57 F=1, HGTFAT FT AT 1
They attacked that village, set fire to it
and shot them indiscriminately. This
is called universal malice. If this sort
of thing is not seriously taken note of by
the great leaders of the country, by every
Member of Parliament and by every citi-
zen of this country, | am sure we are
living in a different age.

1 have already mentioned that this
so-called disputed land was not realiy
a land under dispute. Kandan Murmu
had the legal title and there was hardly
any ground for any contention.
a pure case of land grab.

It was

The posting of officers was so systema-
tically planned that all belonged to the
15LS5/71—3
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community of Dr. Lakshmi Narain Sudan-
su. Shri Shiv Balak Singh was the DSP;
he was popularly known as Lathi Singh.
Shri Ram Paras Singh was the Inspector.
Shri Nagendra Nath Singh was the ASI,
Except for Mohammed WNaim Akhtar,
sub-inspector and  Kameshwar Prasad
Singh, another sub-inspector, all the rest
beloneed to the same community. This
Ram Paras Singh, the Inspector, had
been in Purnea and in this area for about
six years and then very recently he was
transferred to Nawada on account of a
charge of having acquired 60 to 70 acres of
land in Raniganj area, which is dispro-
poitionale to his income. They were all
lands in which the adivasis had Sikmi
right. At the instance of influential people
in the government, Shri Ram Paras
Singh was transferred back from Nawada
after a couple of months as a CID inspector.
Later on, he was brought to the general
linz and posted at the Dhamdaha police
station where this Rupaspur village is.

There were armed {orces posted at the
residence of Dr. Lakshmi Narayan Sudhan-
su but this force was removed from there
and stationed at Mirganj, about a mile
and a half from the place of occurrence.
This removal took place about a couple
of days belore the date of occurrence.

It is very important to note that on the
day of the occurrence, on the 22nd Novem-
ber, nearly all officials were out of the
headquarters except the Additional S.P.
and SDO. The District Magistrate was out
to Katihar. The SP was at Purnca. The
DSP, Lathi Singh, met him at 2 p.m. and
discussed with him the Ladhugarh murder
case which took place on 21-11-71, the
previous dav.
him to go to Ladhugarh by 3 p.m. and
that he would go later. The DSP, instead
of going to Ladhugarh, left for Dhandaha,
the pnlice station of the place of occurrence,

-

1t appears the SP advised
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It is said that he stayed at Kosi rest house,
stayed there for the night and left in the
morning of 23.11.71 for Ladhugarh without
recording his stay in the register. The
thaprasi confirmed this to DIG and Com-
missioner Bhagalpur Division. The SP
reached Ladhugarh on the 23rd November.
The DSP also reached there later on the
same day. I do not hrnow what the hell
the DSP was doing in the night. Perhaps
he informed the SP that there was a case of
arson in Ru;::aspur.L

The inspector bhad been to Forhas-
zanj for arrest of a notorious absconding
dacoit along with ASP (Bhagalpur). The
Sub-Inspector met the DSP afier the inci-
dent at the police station with Hari Singh
the accused. The ASI, Shri Kameshwar
Prasad Singh was directed by the DSP
lo go to Bardela about threc miles from
Dhandaha and return on 23.11.71, When
the DSP was there at the police station,
at about 5.15 p.m. Hari Singh, the accused
lodged a complaint of arson against the
zamindars by Santhals for which there is
the station diary.

Again, another accused, Shri Ramdhar
Singh, also lodged a complaint at about
8 P.M. on the same night that Santhals
had set fire to his house and that they came
with bows and arrows. They had fired
them in self-defence. It is said that Shri
Shiv Balak Singh, DSP, who is popularly
known as “lathi™ Singh, along with a few
constables, went to the place of occurrence
that very night and instead of sending the
report to the District Headquarters at Pur-
nea, he left for Ladhugarh next morning.
No information was received at the district
Headquarters on 22.11.71.

What is surprising is- that the armed
forces who were stationed about a mile
and a half away from where they could
hear the noise of the gun-shots and also the

flames of fire coming up,” but they did not
-
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hear any noise and did not intervene. The
District Headquarters were informed of the
atrocities at 3 P.M. on 23rd November.
It is about 20 miles away. The information
could have been communicated to the Dis-
trict Headquarters within half an hour of
the incident in the very evening, before 6
or 7 O Clock on the day of occurrence.

After hearing these things, the Additional
Superintendent of Police rushed to the
place of occurrence. The Santhals were so
panicky that they would not let anybody
come near them. It was only fortunate
that the Additional Superintendent of Police
happened to be a tribal. But he also had
a .tough time to convince them that he
would not harm them. They would not
come near him. Finally, he showed them
a mark—we do have a mark; I do not know
whether in Meghalayayou have a mark—
saying, "Look here, I am your man.”” Then,
they said, *All right.” So. they togk
him into confidence. They told him the
entire story as 10 how the dead bodies
were carried from the place of occurrence
to the Kosi river near Kursela and how
bundled
in gunny bags and taken to the river side.

they were wrapped in shrubs,

Then, the A.S.P., Purnea with the
A.S.1. of Potheya and a few social workers,
followed the trace of a tractor and they
moved up and down the river, and at about
5 A.M., they found one dead body floating
over the water. The river Kosi is known
for its havoc and every Bihari knows it,
But you will be surprised to know that the
gravity of the incident was so great that the
river Kosi refused to swallow them.

This is not the end of it. These people
had well-planned fabricated designs of
defence. They wanted to prepare a de-
fence and they wanted to show that their
houses were burnt by Santhals. [ saw
that personally. They fixed one arrow
over a tree and another arrow over a house.
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You also might be knowing how ar arrow
goes like. It will never be perpendicular
to the tree or to the house unless it is simply
pitched.

Then, from the so-called disputed land
to the place of occurrence. they had dropp-
ed grains of paddy on either side of the
footpath in a systematic manner. They
wanted to show that the Santhals had har-
vested the paddy and taken it away. These
are the things. We have not been wise
enough to make all these grievances and
defences. But as the course of events take
place in life, today the law also appears
to follow the path of riches. That is why
my purpose of raising this discussion is
this: “Let the seats of justice in this country
be filled with all good men but not so good
as 1o forget the frailties of human nature.”

Then we can perhaps bring our country
upto the expectation of our Prime Minister
under whose dynamic leadership we have
definitely been able to put this country in
the map of the world in such a brilliant
way that nobody can miss it.

1 would like to drive home to you that
there is a lot of bigshots involved in it
and what 1 am afraid of is that there should
not be sale and purchase of justice. That
is what I am afraid of. 1 am reminded
of a crime prevalent in America which is
called *white collar crime™. 1t is a crime
in the scnse of a breach of the established
criminal law by which the criminals go
scot free because they are rich and powerful
and so they can bribe the police or some-
times, the judges or sometimes they can bring
political influence to bear to secure their
immunity”. That still holds in our country
and 1 hope it will be eradicated as early as
possible.

From what 1 have depicted, 1 am sure
you will be able to understand that there has
been a complete failure of administration
and a dereliction of duty. If really a per-
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son is adjudged guilty of dereliction of duty,
he is also equally responsible for the mur-
der and he can be readily charged with
manslaughter. '

1893 (SAKA)

y

[ would like to say and [ do not want
to throw any aspersion on anybody because
perhaps it is still at the investigation stage.
Some say that Dr. Lakshmi Narayan Sud-
hansu was present at the place of occur-
rence. Others say he was not.

However, Dr. Sudhansu is so powerful
a person that not even a leaf of a tree will
flutter without his express permission.
I am sure of that. He did not make a
statement condemning the incident. But
his first duty was to intimate the District
headquarters of the atrocitics but, instead
of doing that, he was going to Patna via
Purnea but when somebody on the way
told him that the incident, was known to
everybody in Purnea, he returned back
from Mirganjand went to Patna by another
route.

What T am trying to say is that while
judging the culprit, we have to take into
consideration that here there are three
of the four accomplices in the criminal law.
No. 1 is the principal in the first degree.
By the principal in the first degree we mean
the actual offender, the man in whose guilty
mind lay the latest blamable mental cause
of the criminal act. Then comes the princi-
pal in the second degree. He is one by
whom the actual perpetrator of the felony
is aided and abetted at the very time when
it is committed. Then comes the accessory
before the fact who procures or advises
one or more of the principals to commit
the felony. We want that thesc three
categories of the offenders who have had
active participation in this crime should be
roped in and severely punished. And a
deterrent punishment ought to be given so
that it remains a lesson for all times to
come. This should be the guideline for

»
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establishment of law and order in this
country. This is here that 1 feel that law
must come in and take its own course.
Everybody has his birthright to have his
own opinion but, nobody has a right to
be wrong in relation to facts. That is a
vital fact and nobody can aflford to be
wrong unless there is sale and purchase of
justice.

Sir, you have been very patient, and
1 do not want to take up much time of
the House. 1 hope some result will come
out of this discussion. All this trouble
in the tribal area is due Lo lack of proper
land reforms and this is a must which
we should do. Our Government, under
the benign and dynamic leadership of our
Prime Minister can twist the arms of any
Chief Minister, she can say, do this or get
out. 1 don’t want this to be considered as
a State subject. Mr. Pant the other day
said—‘This is a State subject”. It is a
subject of mnational importance. It is
happening not only in Bihar but it is hap-
pening in Andhra Pradesh, Madhya Pradesh,
Rajasthan and Gujarat, everywhere. It
is no longer a Statc subject. This is a
serious matter of national importance.
Therefore, let not Mr. Pant say that it is
a State subject. Let us be bold enough to
face this situation squarely.

We learn that investigation is going on
and about 46 pcople had been arrested
by the 12th Deccmber. [ don't know
how many more people are involved in this
and some have been left out and other
arrested have been granted bail. 1 would
like to make a request to Government,
} don't have to request the Prime Minister,
because it is too much and she is too big
a person for this. 1 request the Govern-
ment that this matter should be entrusted
to the Central Bureau of Investigation for
immediate investigation and report. The
Central Bureau of Investigation should do
their duty. Only in this way, truth will
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come out and wrong-doers will be punished

and right people rewarded.

I heard that in U.P., and Haryana they
have sorted out the problems of land re-
forms. In some cases they have given
compensation, in some cases not. My
suggestion is this. The State Government
or rather the Chief Minister of Bihar should
be dirccted to issue an ordinance straight-
way. tOIMorrow...

SHRI BHOGENDRA JHA (Jainagar):
Direct him to resign; no ordinance. They
must quit.

SHRI KARTIK ORAON:. .asking
them to convert these pattadari rights or
Sikmi rights into Kaimi legal rights. Legal
rights should be given to the tillers, to the
cultivators. [ he cannot do so, then he
should get out of office.

1 really feel very grateful for the indul-
gence that you have shown to me and I
thank vou very much for the same.

I hope Government will take a serious
view and hon. Members will take a serious
view and see that condiegn and heavy punish-
ment is given to the offenders.

MR. DEPUTY-SPEAKER: This is a...

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): It is a serious matter,
and T would suggest that an all-party com-
mittee...

MR, DEPUTY-SPEAKER: Order. The
The hon. Member may resume his seat.
I am on my legs now. What he says will
not go on record.

SHRI KRISHNA CHANDRA HAL-
DER :**

MR. DEPUTY-SPEAKER: 1t isa very
shocking and ghastly story that Shri Kartik
Oraon has told us and it is not surprising
if hon. Members are worked up over it

**Not recorded.
-



69 Killing of

Therefore, 1 would like to have the sense
of the House in regard to how much time
they would like to devote to this discussion.
In the list before me, there are as many
as 17 hon. Members who have given their
names for speaking. There should be
some limit somewhere. And most of them
are from the Congress Party. [ think
that there should bz some sort of balance
between the Opposition and the Congress.
But even so. some amouant of time should
be allotted so that the time can be appor-
tioned properlv 1o each hon. Member.
According to the programme, we should
rise by one O'clock, but | expect that
we may have to sit beyond that. | shall
be guided by the sense of the Housc.

SHRI R. D. BHANDARE (Bombay
Central) : Let it be a two-hour discussion.

MR. DEPUTY SPEAKER : Shri Kartik
Qraon himself has taken more than 40
minutes.

SOME HON. MEMBERS : We may
sit up to 2 p.m.

MR, DEPUTY SPEAKER : Allright,
we shall sit up to two O°clock.

SHRI DINEN BHATTACHARYYA
(Serampore) :  Sir, vou yourself have
realised that the incident that took place
on 22nd November in a village in Purnea
district in Bikar was very serious one.  Shri
Kartik Oraon has expressed his earnest
desire that this kind of incidents should be
stopped, and he has asked the Prime Minister
to take steps to promulgate an ordinance
temorrow so that the landless people may
get the land. He has also propagated the
idea here that the tillers of land should be
the owners of the land. But 1 may tell
my hon. friend emphatically that so long
as this Congress rule is there, this thing
will never take place that the real tillers of
the land will become owners of the land.

If that had bzea donz, then these incidents
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would not have taken place. In fact, this
is not the only incident that has perturbed
our friends on the other side from the ruling
party. This is just one in a series of inci;-
derts that have taken place throughout
the country. I do not kmow whether my
hon. friends remember what happened in
1968 in Tamil Nadu State. The Members
of my party had brought up that issue be-
fore the House. That was also an incident
of the same nature. There also, the agri-
cultural workers wefe put to the same
tyranny and heinous crime.

SHRI K. 8. CHAVDA (Patan):
42 Harijans were killed and were burnt
alive.

SHRI
Their houses also wcre burnt.
happened after that?

DINEN BHATTACHARYYA:
But what

SHRI K.S. CHAVDA : Only one house
in which 42 Harijans were taking shclier
was burnt.

SHRI DINEN BHATTACHARYYA:
My hon. friends opposite professes. that
the reactionaries had been driven out of the
Congress during the elections, and Shri-
mati Tndira Gandhi has now taken the
pledge that poverty will be eradicated and
the poor people will get justice.

The place where this incident took
nlace in Bihar is the place from which
the Chief Minister Shri Bhola Paswan comes.
How can we show our face before the world
when even after 24 years of monopoly
Congress rule throughout the country,
the poor people have not got even the pro-
tection of their lives?

In broad daylight, 150 persons with
swords and firearms chased the poor vil-
lagers, the Santhals, and raped their girls
and killed them. WNot satisfied with that,
they burnt their houses. The Santhals
were burnt alive inside’ their housss.
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The statement of the Minister an 29th
November says that so far the report they
have recerved indicates such and such
May I ask what s the final report they
have got? What action have they taken
against that bloody zanmundar who led this
gang ol murderers to rape the Santhal girls
and women and who burnt the housts of
the Santhals! You will be astonished to
know that they are still roaming about liee
because the police officers there are the
kith and ki of thw zamindurs They an
in league with the moneybagy the big
zamindars  So how can they take action
agunst these murderers and gangstels who
are looting the countiy” That 1s the cruv
of the whole matiee  Until and unless the
Congiess rulers actually implement what
thev picach, theie will be no solution
Simply by prolessing that they will remove
poverly they will not be able {o 1wmove
poverty

st fe THe WTT Wy ¥
fe vl et gerdd

SHRI DINEN BHATTACHARYYA
They will ot do st because they really 1c-
mesont the monopolists Some fuonds
oppesite werc saysng  ‘If you do not do
this, peasants will one day nise and hhe a
waye sweep you away'  That s the trux
of the matter The land problem 15 the
mun thing. That s why unless the land
policy Is thoroughly changed sed there
is & Yeform effected 1n the interest of the
peasadiicy, until thers is 2 real revolution
in thet respect, you cannot avend repenion
of (bl ineident

Lol

1, the tand of Shrimatl tadis Gandhi,
tn U, i a villags, the same thing happened
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that incsdent, the villagers had to flee.
They took shelter elsewhere But th.y
were not lefl alone  They were chased
the presence of the District Magrstrate and
the §P It s repoited rhat five people
were killed Tt s 8 most hemnous thing
that nsde the police lovhup an agricultural
tabourys was killed { do not know how

the Mimster will react 1o this madent But
these are the incidentsy takn F placy
What happened this moimng 7

Saradish Ry and another MP of the CPI
came with statemunts that thiv were man
handled by the polie My Speaker sunt
it for getting information to the Minstry
The Minuster treated the iwport ot the
police as sacrosanct In thai repori, the
police find fault with thc member The
Minister never finds fult with the polke
officut

MR DEPUTY SPFAKER  We aiL
divcinsing a parikular incident now

SHRI DINEN-BHATTACHARYYA
This 15 not an 1solated icudent

MR DIPUTY-SPEAKER If we en-
large the quesiion to a discussion of polie
behaviout, wy po far beyond the scope

SHR1 DINLN BHATTACHARYYA
We should go you may agree or not

The land question 1s g very vita! question

MR, DiPUTYSPEAKER  There &
such a thing as relevancy in a discussron

SHRI DINEN-HHATTACHARYYA Is
i not reluvant ?

MR DEPUTY-SPLAKER We are
dacusiing & particular incident at & party
pulsy place Ggainst & pecticulge irbe, ¥
the other thitgs &y referred to, then ¢ Is
enla) ging the soope far beyond  Morpover,
if you o mio alt that, then the max thing
that we ke distisung about will he lost

¥ {
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sight of. Over and above that, I am limi-

ted by time. I will give five minutes. Try
to conclude.

SHRI DINEN BHATTATHARYYA :
I will finish now. What I was saying to
our friends on the other side is that they
shouid consider the related issues here.

SHR1 R. D. BHANDARE : On this
issue, there are no sides.

SHRIDINEN BHATTACHARYYA : Of
course; but may 1 ask, what further mea-
sures have been taken ? On the 29th No-
vember, 1971, the Minister made a state-
ment. May | ask that hon. Member what
the Government have done up to this time
to see that the culprits are punished ?
This is taking place in West Bengal also.
1 am sorry to mention this. The other
day, we four MPs made a representation
to the Minister of State in the Ministry of
Home Affairs, Shri K.C. Pant, regarding
the cases of some sharecroppers who have
been arrested and detained under the Main-
tenance of Internal Security Act be-
cause the fault is that the sharecroppers
are exercising their right on their land which
they themselves reaped and which they
themselves tilled ! The zamindars and
jotedars are denying them their rights. The
only fault of the sharecroppers is that they
insist on their right to get their share.
The zamindars and jotedars went to
the police and the police who are always
in league with the zamindars and jotedars
came and said, *vou have resorted to
violence and so you must be put under
arrest’’. But there was no case., So, what
could they do ? The only weapon in the
hands of the Goveinment .is the Main-
tenance of Internal Security Act, and under
that measure, thev put them in jaii; the
sharecroppers now suffer in the jail.

I will humbly appeal to the Minister
through you. Of course, the Minister
will profess something but in practice, they
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will not do anything. This is the policy
of the Government. In order to find out
the remedy, you have to go deep into the
matter, namely the question of land. Yoy
cannot solve these things unless the land
problem is solved. 1If that is solved, the
other things can be stopped. But in order
to do that, vou have to throw out the Con-
gress Government. Otherwise, there is
no future for the country:

SHRIKRISHNA CHANDRA HALDER:
Sir, this is a serious matter, 1 would, there-
fore, like to say that there should be an
all-party Parliamentary Enquiry Commi-
ttee which should go into the matter and

report on it as early as possible. 1t is a
very serious matter. (furerruption).
MR. DEPUTY SPEAKER Order,

please. 1 have allowed you out of turn.

I would only request hon. Members to

confine their remarks to five minutes.

Already there are 19 speakers. 1 do not
know how I am going to accommodate
them all-if at all it is possible.

o

SHRI P.K. GHOSH (Ranchi) : Mr.
Deputy Speaker, Sir, what has happened
in Rupaspur village in the Purnea district
of Bihar is a matter of shame. It is a
matter of shame for the members of the
upper classes that we cannot give protec-
tion to the weaker sections of society. It
is a matter of shame for fthe State Govern-
ment which has failed to give protection
to the weaker section. It is a matter of
shame for the whole nation including the
Central Government that even in this
20th century, such ghastly atrocities and
heinous crimes are being committed or
our soil. This is going to ruin our deve-
lopment and the fair name of our country
in the comity of nations. Therefore, it is
a very sericus matter and the House as
well as the Government should not take
it lightly. "



b Killing of

[8hei P X Gosh]

Sir, my hon friend has sard that these
troubles arose out of land disputes I
should say, yes, land dispute 1= one of the
causes, but there have been such incidents
due to other causes also We have found
m other parts of India that due to the fact
that some Haryan went to the well of a
caste Hindu to draw watet he was
murdered We know of cases where
because & casie Hindu gl was married
to a Hamjan, he was killed It 15 not only
land disputes, there are other things Iand
disputes do not assume suh to a huge
magnitude Some people are myured and
fn remote cases one or two murders take
place

But here 1l has been an orgamised war
on one community by the majonty com-
munity, by caste Hindus who claim to be
educated clite The Constituuon does
give protection to the Scheduled Castes
and Tribes This violatson of the Consti-
tution has been going on every day in this
country This 15 not a solitary nstance
Such mstance have taken place ;n Andhra,
Maharaghtra, Guiarat, Rajasthan and
Madhva Piadesh and where not ?

Thercfore we should not say that it »
¢ matter of Jaw and order for the State
Governmeats  Government of India should
take note of it and see that such barbaious
sctivities are stopped  In the end, J want
to say that our Prime Minister is a proneer
and a great champion of the nlercsts
of the dowontrodden as agamst the strong
pnes, 1t had been demonstrated n Bangla
PDesh  She had also brought in the Consti-
fusop Amevdments for removal of dis
patities between the tich and poor Jt
thne that she gave hor atishhon to
il probled and 1 know that she wiil do
so certninly of the matter w placed bofore
her in preper perapective snd T am sure
Shat she will take afl possshle 9tepas to sec
Uhat this barbmrous sunites ore briought
aom.ud

DECLMBER 23, 1971

Santhals in Bihar 7%
(Div)

ot vy w1 (WoAWY) ; wEw wiNE,
vy gferar falr & o weor g€ & Ik oy
& arerd g & o A o i ey v o
Wt gt Frr avfas oo ot sl s
B &fer wead § of vz g &1
o parm ey e S oW ¥ R ¥
woay ow Ak gk o o Fraew aw }
fr oreew & v awoe aftar A e
w1, #ré wrrher A AT | g7 domr AT
¥ vafAr fer fgr o fe N T
W oA A WA T g v e
avfr SR W dl @ Oy W Af @
at foc fomd o 7 wiw §, 100 sfawery
¥ AT SR e wTT 9T ¢ Y ge
®TIT 9C WO wA wv Sy | vy feafr
& o qiweml Ared awer Wy fear
tp @t am T g T A frw
ot ary g un, #rd arh v Ay qa
W arwAr T Wy gt i e O Ay
| FTE AL, W eIy A Ay o) Freen
TR o el | g ufe e ¥
feot vr wfeF or dATE AHT A oW
wWifem mv i or wiws R fer qt
foag « frwr 1 =¥ a7y vrwwr g o,
Frm & gream & w a< femr o

13 hrs

Fra oz b ¥ ofew e
Wto Yo wite # Ir Y fam e ey mpmr
fear | v v e gw arieddr S ey
¥ el sRFamquETE wwwe Afd,
wm e v §fad | o fee wgd ke
oNE W YT H g A
wom gk oot S qgwr @ v & o
won ¥ wiw w3 ¥ o wry for w0 20
fiw g e Towrr &k Y & v ot ¢f
ar i 3 ¥ wrar fe e & wy e,
et ot ¥ BT e - ww aw e e
NimfwmT e} | R D oo
¥R g, ag e e e wn e ok



'. *mem& Hml’(fwa"n
- T g W oo et ¥ areg v fear o
TR O WYt #Y wra & S e fem, e gt
R e 1 ey tgﬁf S G
Lok S
g e th —me
ARTATAT AT qeES B G 9T | W T
et & e ¥ @it g frot d el
iE P Y o dre wrke #Y arw I WY —
Tl & 0w wAgn { o i mandy fF fe st ey
© AT gEte R AT ast e frAd ag o i
79 gforar ¥ av 81X vRICf ¥ 39 € £y -
wad &1 20-20 Wil € AT €T AT I,
' 302 Wy wET 57w g, gfaw s
-, wfrge ¥ v ord A ge ) A of-
U7 TR AW WAET L | I NI N
T, St 7" o w1 ar fa ¥ wd A @
TR, ghear s an o T, g e
% 7 s feay vy @ A ag Ay A et
i qfitar & %% gharors dEee s qEd
WA, W wre AT & @ o IR g mer-
ww fegiag ow SrvETT A %
mijw AT TR~ AT 20 AL &)
o e oY Tz & g B owdy e
tua?mrm A WA ST | G T

ﬁwmﬁ*ﬁm&hﬁﬁtaﬁamm'

frtvf& I wnfi N wre ded, A8 W

ﬂiﬂﬁmﬁlw%mﬂumﬂq‘r.

. ";-%wﬁ_iwnmgmlmm‘r@m
L e e ko, ‘Ffﬁ de o e & W

ek m uﬁﬁm I wa&’tmv

' -: PABSAZ.IBM(SAKA)

'wmm‘ir swr ek Wwato fro

smmmw R R
© DIy . ;

“‘f!‘,.r« o g, W e

¥ 1 g wew 28 wwer wr gE, ww R
g, wenfrr omet  mr drogne
a o fefrzr R E
m&:qﬂ'ﬂ*aﬂqrﬁm wE AR
et Gret o aRt H ), v owy e
ArgaT§, w0 wE &Y gewmi v f @ oI
% fasmes swiardr g SR

- e oY, WAT faEeE fedr e 3wy
fr oz wgm o AT S, v & fRar Ta W
wi€ smare 7 & 1 & awarar ager @ e oy
wHE FEr giT At wifdi wr @ ow g
g qun S T o TR g

ot weqare (fRTT): ag wEA A A
3:%"%uﬂmmﬂnwz|

zﬁih’mm uﬁfﬂr&ﬁmgffn

ﬁnqﬁfﬁaﬁﬁ«q Wt wiie H mfrr
w1 gn ¥ Swd e f e a7 o
AT | TAE g9 STt !ﬁ:rrr't

m wE, i«mi’r I T
T~ QAT A 144 wﬁrﬂh
qUET ¥ ey i Ag §tawd

Qﬁ'o- ﬂnﬁo ki er‘ﬁ & ﬁ;ﬁ
agwelt @9 § W 144wl o owie
Qg T 6. whar shovebat e o

1w ol forrR R e
o T gt v Wy, A g oA
R mm;ftmmmtpwi e

poud - v e K o,

il wE g

o E g ey, s



” Killing  of

[ wiriex wi1]

& 30 whwd v o gg7 dw T B, fow
& 13 wlgsdt ot e & i o oivdy X fw s
weh WY | W s A fom o
¥ faw wTRT fr AT v g ar g
v wrwen ¢ B st e e o el
of, frq & gryvowwr amw 1 alew gp g
wir o ¥ W WA A AR ArA,  wrer S
¥ wr wTt, wor g @ ¢ wrdi--m
e bemagar v v a3

s wRrar ant et ¥ fowgt o s
WHGT & WATATT T ¥ TR & AT ¥
wr g, & apre Wt T R W e R
fiewdt afoark wrk Trft 1 v Fawwcum
7 R e &Y, v ofadt & o & ot w0
o gfrwt mfmAawa o Aw oW @
o wrg 1 Ag AT AT ik e
gz afr W wie Xgeh T ToT waageT )

Iqeaw pgrea, fomd fir Wi ¥ oRv
oo ¥ wawr g wEY 1 i gre i o
wfem & ¥t mr wd ¥,  qraTv AT @
¥, gt iy sy o€ | o a7 AT i
ot A it o ¥ foar few o ¥ fim
i gy S s R @ g v fan
wmy ) falt TR feweTwmr ) MWW
wifem sy fordt 0, FwEr o ¥ e
PR TR wC A o ¥ Prrwe e
foeqroar 1w wowny fad a2 wemi
glq 1 wwroreh gart fre ¥ i wwr
e ft werd, 50 % FT pOd W
B q R o wgfee sdwfen
W E LW ey T A
wet £

doveay w, w¥ o W g frogw
b whmgde wit qd, gt ot o oww
argrody ¥y Wrwx O ofiofl ¥
e ax wdtg gl ww e ooy Rewren
Bl 3 Ut Pt B oo werey v
ET¥ Wiy brifer wok orar r ser g o)

DFCEMBER 23, 1971

Santhals in Bihar 80

(Dlz)
ot Prrgare s forat iy, or etvg oy i gt 0%
!ﬁm““‘tlm* wee ¥o Hro,
vy m. ﬁ‘elﬂ'nffﬂ'nﬂ'ﬂ‘o, viea¥s
vHofte mATE A FriHW § | ¥F wrwy efimde
mro o ¥ wyr f& STOTEIT ¥ ST FAT
g frenal & v el & anferd oW
SR ZT A WATAY AT gATt ®A
g o, I W AT T I ¥ A A,
WAy quawmariar grfiar
farTe o7 erywE, o g AT HEY WeH K, WHA
nE wewTdm & Eh ATETCA T M g, foeo
ST qTATT | TR AT R 1 ey wg Ay
¢ difar d, afew s ®y ot w7 O Tw ¥y
™ gur 0

# & fare oYz o 4 pre Y e A
fr s eTwaT e AfeT i wranp fros
Wt faararaEr g twAw g fafase
& AN odye ¥1 WYT JpT TTFTERATI WA
T AT TEMNA XIS AT | W FATL
fralt 7 gy fr wrfgoe & A fgvear wTiETT
wr i or fren wfve w1 dfer giam
® 3% ¥ oW oy AT A & oo
qUAF AT AIAET | W ST A g
fr ol seTET W g ar dgww A fem
e faar swedt A wree & Afew gw o
weanft QA it A ar fr ¥ or g IR
TwTm e 1 STeRT s e ew 71 ]
fir wrfer oW o quw A6 % and § Wi
ow oy wiws dar wft § e ai wfinge
A wEw wwer B R ) W e E qw W
g koot o¢ w e & wy i wefrdy
7 FAET ¥R A W TN ) W A
* Sraw B3 g, wrdfez § W wfwe wwe
§ vy v a W g W g s e
wit @ trhfam §, o R ol ¥R et
§ =g wrl el § g ¥ g o
@ k)R owmy weenh Wk
B W wowery o W g P
Wty ewor it o it W oY wogt



81 Killing of
arq faww & wem 6 - eafan &
g et o ) 1 & sidar wnw e oF
o W R fe e e sfafafi soee
vtk Wi fT oA own oW i e
avfr feiz &+ & qar son 2 Pre A
WCFTT AT ATATSN WA AT I ACT AT
¥ war oFow Ay

*SHRI SAKTT KUMAR SARKAR
(loynagar) Mt Doputy Speaket Sir, the
tragedy that has tiken place i the Purnea
Distict of Bihar 1» perhaps unprecedented
in the history of india  1do not have the
woids to express my indigndtion over ths
epsode  Thiv  treatruent of the llargans
and other down trodden people s a4 blot
on us and should be deplored 1n the stion-
gest langnage 1 hete s & recurrence ol
such incidents, I shudder to think what
image of India will be poitrayed beforc
the world Such in idonts are not con-
fined to Bihatr alone  As already stated by
the earlier speahers, there has been a spate
of such incdents i  Andhra Piadesh,
Madhya Pradesh, Maharashira and many
States If # 15 wad that such mcidents
are grisiag oul of agitation for fand reforms
only then lhat wsll not give & complete
and a truc picture of the situation Will the
Haryans, the Adbasis and other down
trodden people slways have this sort of
wretched existonce 7 The situation ob-
taming i ths regard may perhaps best be
expregsed m the words of & young Bengali
poet who said, (I will tramalate that n
Englsh) “Oh ! strange woild salute, I

ppady ey s e

b
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corn of this House What is the Joto!
the Haryans ? They are begmng tor justice
and as Tagore said, “I sée that hidden
violence to take tal' of nowents undet
the shade of hypocricy, [ see the mute
voice of justive weeps alone in the wilder-
ness, at the atroaiy of the strongest who
has nobody to challenge hurn ' And thar
1» our fale
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W have passed resolutions, we have set
up Committees and Commssions and thesr
reports have also been presented but, un-
fortunatels none of the recommendations
has becn implemented so tar, and that s
our fale Where should we lament over
our musfortune ? Fortunately our fate
has tolay been eatiusted 1n the hands of
a mie it leader fike Shrimati Indira Gandhi
The whole country s looking towards her
for dchiverance She has come as 8
deliverer of justice to the downtrudden
The leadership that she has shown in the
maticr of the Cast Bengal pioblem 15 per-
haps unpardlieled i the anpals  of
history It remamed the Uncle Tom's
cabin and smce the ghastly things are
being repeated again and again and we
cannut but be ashamed of this We can
only pray to God with the feslings of Tagore
agamn, where he sad, “Those who are pollu-
ting your air, and extmgunhing yow hght,
Oh Lord ' Have you forgivens them and
have you extended your love to them.
Those who commit atrociies and those
who toleiate them, let your hate befiall them
like the thunder,”” Wkhete is the conso-
lation and who wil repder 5t ? 1 will only
request our great leader, the Prime Minister
to piease see that such incidepts are net
allowed to recur and I wili amplore the
Governmenl 10 ke sudh stringest mea.
autes ¢ prevent guch codurrenees  sftoges
ther And thowe culprits who ste rasponsthle
far ihess iigidents ehould be swedsded
the seversst gpunishment, With  thip ro-
quest, Sir, ¥ cosclnde iy spoech P

B i e e i ST
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[Shri Sakti Kumar Sarka:]

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
“HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI): Mr.
Deputy-Speaker, Sir, Ican very well under-
stand the deep and grave concern of all
parties at the erim tragedy that has taken
place. No words are adequate to describe
one's SOrrow.

It is not only this incident but, as the
hon. Member who spoke just now reminded
us, it is indeed distressing that such
things should continue ‘o happen in our
country. T am fully with the House n
their desire that everything possible must
be donz to see that such incidents do not
recur.

My hon. friend, Shri Karuk Oraon,
said that the Prime Minister is too high
a person. Nobody is too high a person
to deal with questions of injustice or of
the sort of a crime that has 1aken place.
This is a State subject and accordingly it
is not easv for the Centre to interfere with
these matters. However, some Members
of the Opposition have written to e about
it and I have replied sayving that |
discuss with them what can be done in
similar situations.

will

So far as this particular incident is con-
cerned. Shri Mohsin will naturally reply.
I only want to say that an inquiry is procee-
ding. So far as T know, it is going on all
right. There is ho complaint now. There
were many complaints in the beginning. It
is going on all right now. We are keep-
ing in very close touch and, should it be-
ceme necsssary, the Centre can step in also.
This type of crime must ke condemned in
the s.rongest possible words.

There are certain social attitudes still
about which I have spoken many times in
the House and which we need to change.
There are actions which the Government can
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undertake but there is a preat deal that we
can do in order to arouse public opinion
also. As the last speaker was saying.
it is true, that those who are strong do get
away with such wrong doings. It is only
by creating a strong public opinion suppor=
ted by governmental action that such matters
can be dealt with.

This is all 1 wanted to say. T thought I
would associate myself with the sentiments
of decp sorrow and regret at this incident.

sit fafa fasr @ & g gy S & wdan
Few fF 7 )y fafees &1 97 99 72 foafa
FIAF FAF | THA 7L F AR EHD TLAT
AT Zramm 1 4% faEr Ay AR FTEanEr
FTEIE AfFT g at a5 fafee—

qast &1 ar fagt ot 1 agr G5 ffsw
safy sfeer widt : 93

SHRI KRISHNA CHANDRA HAL-
DER : 1 would request the Prime Minister—
let there be an all-party Parliamentary
Inquiry Committee to visit the place, in-

quire into the incident and report at an

carly date.

MR. DEPUTY SPEAKER : Shri Dhan
Shah Pradhan.

oY gAmg Sae (7ZE ) IIEAA T,
<t wifaF Ares Y 7 257 97 fir s w2
a1 fas fran sifx afesm mifenfrdi & arg
afet gd # yaEy wAA KT g | A f Ag
# gz |1 3777 TEAT g 417 39 9H%12 F gt
zare Zlw mfzfeat & =g g =2 @
afaes ®§ wam zme A @i
qTE O GF § W UF | F famoamsm
T OATER |

fazre, wex wEW, IEET oAlE mrl
T §T T 9w & Hoarare. 2wt H#i wniE-
atfadi 9% 21 73 & | A & ®Y 977 UF =
gpr & faeer &3 § 1 3zt wafa & garfaa
gtmﬂﬁiﬁ‘ﬁﬁ,ﬁﬁﬁwiﬁ'ﬂﬁi
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grgr a7 wifzarfani # 9w ¥ arT fea
F7 v@ faum & WX 9% T A I fam
5% g0 & 1 & AW A7 ACG AT L, et
AT @ & | ST ST § & I ¥ g
AT ORI AFEl THT T @AW g A
AT £ fF 0F et & fagi 99 3ar
nm‘rgﬂ:g,mmaﬁr'cﬁﬂhwmuh
w1 framat #, afad@l ¥ 5w mfEr
aifs # i faar @10 | @9 97 S HAETET
g ¥, 22 ardv ¥, A2 29 wizarEl § @
HT vy 3w F fav oF gga & =1 F4E A+
Zrwt a1 | § qgd o #g 997 § 7 oag FE
fagme g ® @ AT A€l g, FI9 Wew ;AW
Y ara Adl &, T T F afaantdi 5w gfei
9T weararT g @ € 1 T arg & 47 g
AFTEARASI A FZIZIE | Fa 9@ H
TAaTg AT dgaar @ g 1 X UF
nie mrfaar #1 agH g, ¥ TEAT WO
& mifenfast g fead semr & @ 0
AT AHT UFA & fAC qamdr o A g
F7 G &, TS I1T F1E orAeqr AF1 ¥ GI
¥ oAl ®owm zE, dfwdl §owm 3§,
afzarfaai ax @ =3 go Se 9x s
HATATE 4 g0 Waw! Frard 31 I T
fom o1 @T &1 T # oW W aE
az fasiga @8 s £ 5 g dve orfzanfast
% fav gefers & w17 3 wiwmr &5 1 &
&1 ag & f& 1% 7 a7 sqreT 99  &ar g al
FZ R ZACAT AT A 1 T 77 FAT=T
& AT LR E

aEr 412 g {F fam 9w & s F
AT AET AL GAT &, AT AgF AT
%, 9H aXg & FEA% H AT uF Fiw gAT 4T,
faemrge ¥ #aet § &z gor 41 | 34 g
Fresfrmafamsma & smw T aff
HTHTT TATT LUFATT AT F1E 3047 1 FC
qr B0 g | H ARATL &7 Haradl &AT =EAT
g & wre wfzarfedi afz 9 @ @ F
UTTATC G T, 7 A FE SFIT A F@ad
EIET T a1 I AR &7 qT6A 16T AT HAT
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& Tz FAT =W AT g7 Aew A sEs
THAET FfST EF T TH OAFTE FOFIE
F1 afza Jar uF aga & qsaraaF a7
afznfaat #i gfeemt & smofy s =8 & 0
R T I L e
frar sraT &, =wel W WA q4r 40 e
iz & wrwei &1 7 & Arfzarfaat wnig w7
IO ST 1 wgEe fad & wr R e
T 2 99 F A3 Fer W g fF s 9l §
arg? g faar w7 & oY g%t & F {99
I F AW AT @ & | THIA F AWA
TAHT F% & €7 F §A7 41 3 foar sman & afsw
T F LIH FA A AT AT FT IAG AHA
T T & ST 1 9T aga 79 §F fAy
I 9T IS a9, TR T G4, FECort Srar
gramar & 1wy A1z 7 & R g o )
g gar § Y 97Z ¥ WIC WA, 3 A% A
fagd * mwew w3 faEre I wify &% gl
¥ g s 2t @Y 2 omar 51 e feafa g,
@ 74 fawy &, W@ foey 1 3% gt A
o £ 1 oF &1 a1 917 &8 AT SF A% A8F
g FT 3941 Iod £ ag feafys mat ©
e o1 frama & wifgafadt & fao,
giemt & fam, w8 7=5r area A F74G
AT ST FHTSATET 0T AT TqTTe &7 |12
&, Y wOAr & oFFAT | qHT FAeEE
FY O 77 W ATAL Z AR |

ot wr  waATl (graww): fame @ gfwim
forr % garei F Ara AT FRAATT AFEL FAT
&, wATETT g0 F, TR gHT B, SART FoorwH
ZAT 2, 99 9L g7 WA H FE QA A TE
21 ag 39 aw § age weAr Al 3 geabw
#1419 93 2 fF 3w ¥ 27 978 Y s=AW W
{7 gzdT @Ay £ few a8 77 fagre &1 qivar
fo&r &1 a1 T AT FAAL AT ST fFAT
2 AT ST NEA BT, (AT Y a0 -
1% {797 21 1 24 A Y ATAET F arE 9 e
Far§ ofeaaa @& wmar 21 @A, wriEaEr
FZ AT AT @1 f7 3w A7 99 & gfae
snEA ﬁﬁ%hqgmﬁg&:ﬁﬁ%él
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TCE o A AT AT ad g & 1 waE Ay
SH TR & AHEEAT WA fAT agE A
THATE F 1 A A 97 A & awAAT g
q wal® §41% aga ait 7w 7y 2, A wfw
A1 BIE T AQ T A F7 A7 FAT B, T
& &1 AT F7 afeq g gl & w2
ST | FE fa F w2 ST AT A7 At
& wgat s mfwnfadt 77 qew w7 g
T AN @ E | IAH A ATET T v wwe
F1 I7EGH T8 AT E | T qgA ¥ I
2% s 77 & 1 awEw F am Ao mrde de
2, a7 1w'2 Af fo7 ofr a1 7 o7 %
atgrrtarl & 5l ww A = §F fraady
TE AT @, IAET AT w7 A wifow g
F1 &, g afawfai 1, F #0287 w3 8k
ATEL 97 TEE Fd @, W7 ATy 4, 39w
famg #15 arnd 79 41 | nEmg o gy
AT H ATH AAT T E 1 A2 UF qF
o @1 amr farmra 20 =@l aw et wEfai
FT JEA F AATA FY FHFC @O AT T AW
T g wE ¥ AR #Y A7 T Az A
feam 1 a7 =T 9= &t " o9z owT £
I AMI FT T qTE A afzenr fwar ww, 3T
freerTe fomr w1 & FEET ¥ oam o,
U0 o & AT AT, FAF FAEIA T FEA
W FFATT AT AMRA (W Aq T g I
FE T AL WA | & w@g W F7 fAmnaw
A uFo 9o & farmm Hfaw wo% amasm & 718
TATE T & ME | Ty ;T TEAE vw
T & AgY afew 2w § T4 AT 07 FAT @Aw
g 1 HIEIT F IA GEIC AT TEATHI qT qZA
&t wefrear & fa=v w7 anfer 1§ g
afe s 37 @ni F 219 g @ A
1 %8 & 51 =7 07 & wfaw %1 &, =mrar & wfay
W E | W T AYE & g9 F94T @7 A1 A=
ol H 77 A8 #2747 A % 2w a0
I AR AT AN AAT ATOM q4iE A7 T
T A F /19 Y AT T AT G
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oA Asdl, AnfzamaEr wifz w7 aeEiEs,
AraTteE, WfaF 74T gHC SR FT AT AT
W|OE W W gaden g sifEE o 6ar
AET g A7 UF (ZH AT AT T a9 & A
a7 Afagred F fag, amde sfieei F fag
AR F4 7T 39 3w §F ;i o & mwd
g\ v #ife g0 A & awean g fE smwr e
T T A 1 fergear s g, ofEear
AT | WT HAAT 9 AT g AT F AT AT AT
AR &7 @ £ 1 T qiFEeam & aEat
T FwAT AW & A0 AT & qry wersn]
0, 3T avevE & wow fEET o A
7z gAT % st Awar dw &Y war swong gé
A7 gATL I AT AT SYA fEer a5
wifed] #1 & fzar 1w swdm A ara
2 T w2t a7 grei =t & wadt & A, wfzard
AT & A9 ATH G TEARE F g 54
AT T & w7 I wf7 wrd AreE w7 g v
AT & 1 e feafa wel der FeE & arime
1 et g o & g g fr v A #T.9%

agT ¥ WA §EEAT A4 79 F owHm §

7T £, gae we § o A1 A ¥ 9w d e
gaE g 1 W™ AMa ¥ O WA
aTzat & Arg fFET 2% A€ aEmA g afe
¥ T ard 97 @Y S [T A O s
A i Tag T aeram gz 2 R &
wdt w7 difzanfedt & 99 & 921 g § 4
TE IART AUAH g WL SHT [T FT FHAT
AR AOFAT 9F T E 1 g gfro s
T 39 H OW AW E S ar ar gfaw s ar
ofrd #T "L FTlA B AT EAT F
F 913aT § 7 ST g F1 AR any a2
arfs gfem % faama go=w & o ofew &
FEATAT &1 YA FL, 39§ A7 faa=edr 7
T A GHIL 3 H FT HIC 20754971 F797 @
e

SHRI BHALJIBHAI PARMAR
(Dohad) : 1 am thankful to you for giving
me an opportunity to speak on this subject.
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Even after 24 ycars of Independence, we
have not been able to stop such painful
incidents happening in our country. As
per the statement of the hon. Minister,
the incident is quite deplorable and such
atrocities should be condemned. The police
officers concerned in this case seem to be
quite unsympathetic in the present case,
and they do not seem to be performing
their duties faithfully. 1 would submit
that the intercsts of the Adibasis should
be duly protected. They are still lagging
behind very much, socially, educationally
and economically, and they are still not in
line with the caste-Hindus.

11 is now a matler of every-day occurrence
that Adibasis and Harijans are harassed
and proper protection is not given to them
in time. The incident narrated by my hon.
fricnd Shri Kartik Oraon is very painful.

I would suggest that Government may
create a separate ccll of the police force
in every State to safeguard the interests
of the Scheduled Castes and Scheduled
Tribes. Government should also be re-
quested 1o have the report of the Commis-
sioner for Scheduled Castes and Scheduled
Tribes discussed every year in order 1o sce
how far the safeguards provided to the
Scheduled Castes and Scheduled Tribes
are implemented properly. It is a matter
of regret that no proper attention is paid
by Government in this respect. in order to
have the reports  discussed every year in
time. | would, therefore, request the
Prime Minister who is also the Home
Minister to safezuard the interests of the
Adibasis and maintain law and order be=
fore the situation worsens. [ would also
suggest that the Prime Minister may come
forward with a new slogan of “Pichdaapan
hatao” among the Adibasis and Harijans
and vemove the disabilitics
among them.

prevailing

»f Tl AzFEESr  (gErRgR) ¢ IO
w2, § ag & W AwWAT g 1 W0 qrie
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zfra mifznfei o @ 2, § €18 Wi am
TR T F T A0V F | ZAT q_T WAL
§ fomr g : “wEn T wdman, gafq @
o7 9E &1 95 AET 7FAT qEC | AF AF OF
T A AT 97 9% gfA"eg 980 AT FEA
A9 % & AAENT &F T3 g1 AFA § [ THEY
TE qAET Fd AAAT FAT & CF quTaw
aﬂ?m,rﬁwm?mmﬂ wa
B avil # At T, FERTY, @q9d, Az
W FA4T WA F 1 (73a1)
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zfs atfzarferl ax e a€@ ¥ Fam
WY ETT & | TR ZATE AATT § TH AT 9 F,
fo & forar &, "4 AT gz @ AT, T oAE
ared F Afgwra’, s “qfsa faw sier o
FAT AET MF AT AT GAAT | FF UAT H
ATFIMT &1 I FT AHAT FAVIATE | Z7 741
%1 frmfrend et =ifen, 7 %1 5% 24T
Fifzr | w7 AF T gvg 72w, 74 A% 72 frars
T ZIAT 720 A I 3w FT T 2frae-
arfzafant 7 wew WX wnEAr ¥ @R 0
T g7t F1 Frarfaars @ @i wF 79 T A
FUTT FT FTegmm 2R | (=EIE)

NITEr AT T KT UF FTIOT € | WA TR A
zor W WH T FZAT AET g g, #wefa &
T A ST 2, 7 A% A AW T qeArae
FIA EN | gW Az A T 2 R orvm oA adm
oY qAIE AR W 9T 97 3747 2 A1 -
famr zfesm & A9 Fz 20 W@ @ oUE
AT AT AT 2 |

g fom iz A dramg ) ®9
=4 77 a9 Tw Av 2| 5e af@re F A
T HRATTHT A1 A F Z frAv ar 1 F a9
¥ #t zfesei w1 avg 747 71§ W A EA
T AE AT g ) WA HY agl ¥ AT AN A
T8 07wl 77, A1 #9 w2 G AE fasr @
¥ foam g A R A % fomm oman o #
3T A A AT A4 T AFATE | AA A
Tra-niT 7 FfmmtmtE o G 2
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[ e agET i)
% 0 arfeut &, 19w F o OF @ £, S
wHTET F1 faw 78 w5 €
« 72 fraw @7 7 @1 & fF v & Taw e
o o ata @Y <@ 2 T wEEr Azw g A
45 FT A7 91 @ & ) 77 ZENa et 7T
srfzafaat & a1t & aA1 &, &fea ag efomi
& fau Faa faas F@ F0 2 1 A A
FeATAT &t gATA 7 fFar wan, ar aE A9
AT FTART F AT FT A o0 | 2H fadw
0T T FTE 7 F1E AT A 00| AT
gfaa widr gwRTa WA [ (FEEE)
S TF 30 H 9 fadE aars ag avar g, 9=
a% 2w ¥ angon, wfew, &9 #7 az etz A9
A, T TH AW FT FEATT AL ZT AFAT G )

F ar z@ & @ a7 awmar § fF owo
dfsfo FY TIF T9F O 77 90T & #Z 7 Agi
97 qZA FYA & A T 919 Fd 2 1 &
ATH-HAT Zohl # T FL TLUAT BT 4T FE
g T A4ET § aqr g, AfFa g7 sy e
9T S AT |

w7 ¥ sy & fewz 9x @er gan 4i, &
T amvi A IFA ¥ A e F 1 T oan
UF ITFT AL HFEA F 41 7T gfe, =,
Eadi, difat a4t §¥4€ |r A wE 4 fa
o #§ 57 g9 R & oAt | oAt &
ng foarar 1 &t 2w ¥ 57 w0t 7 ww 2 a2
fa& 1 & g+t a1 F7ar g fr wefeet 7w
qrg faar, R d G g F WE | T aF °
7eq Fe1 A8 2 A € w awfy # addi-
o A B 8, 7 A g A A

=Y AT WAL (ATEAT) : SIEAA AZRT
A A AT T qfefar #1 o q@gars
9247 430 95a A 3 | 9H & FC q@i A4
g% | AAT-HAT WA FEE g0 A
=% faw | & Fweat g fF AW § O weem
F% g g% & AT SF FT IR HAT-TH
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AR T FAAT | F qg FgAr AgAr g F owfa-
arfadt #t w17 g @ ot aweng § afard
ETHEIAEF IULA AE AL H=AT
oI A FEF AFEEAr 2 | 7w gt &0
grea ag & f oomga & are § W faw a9 gu
& SAFT FET qTe Al g1 L w9 gfee
T, A gral arEl # S 1% TEA Agf agd
7% gfom 98 97 43 7 fawa 760 aFar |
25 G £I ATART F 1% 0T AT Ivg, ATOMET
w1 4rE are 72 faar 1 @ ¥ a2z v fEoaw
# g gfeami & wdg # wargm ¥ wmwq #
1 FT7A & 39 FT 999 A=) § Far a7 Iifg
O 39 & fau 93 a% 1% FT0 F29 WET
T ¥ T FTAT FOA a7 7% gfemt # graa
# gure agt g o gferAt 513 arfzafaat £
mifas #w aenfas afdeafar & ae #
FE FHH WX Fafzgr T4 1 FEE AW
T wafeat F4f, ardta TEE &t Az
at, =m e &, 39 a7 3w g, afe
T T FAT ) a7 weAl Faw qfutan G @
& TE 9E &, Wer WRW H AT oF wAE 403
BAT, TSEU H gAI, W H g, AW F
FE qmi ¥ @ gorae g7 & 1 ZfoEt 6k
sfzanfaal &7 wfgamt & arg g fo
s &1 99 F A wAw faAA g fre
T &, 99 F ar7 | F gy 9 99 &
fau g5 @t & FET awT $9 A
21 79 dEg W W WEAT-UST Gl 4
g 1 & A1 ag Fgar g fF qierr #i g
F1E W2 AR £, T F WHA § 0F §AQ7 o
FHE FATE A9 AR 9g dwara afufq g ge
FY T FL | TT THIC FT FZATHT FT GAL-
afw =t 7 2 39 & fau aww #1 A
a1 =tfar Wi gaET 9ifze fF 98 @@ @
F1 Al F1 GFd F AU @ a9 @
2 | 43 731 fF S A 9 o F g Rar fr
ag STETT AT HT N9 £, § Szt T 5
ag IdE FERT 1 TE, I8 T & 9
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t, o e o wvT & O T o e
w1 w7 gyfeqs grdr & or $wig 7orT w1 wreEr
T S AN T AT QR € € ot
wafel weqr § ey aTweT q¥aT ) o AW
Ty 7 AT, faerr Af w9 iy froee Tt
Pt o o wr e 1 o A we
# 1 xufam & s s g e o1 9 o AT
FET1 IR AT O AF o9 AT ;rE wE

SHRI RD BHANDARE (Bombav
Central) M Deputy-Speake1,  Sn
I head the heart-rending stories, panful
stones, from the mouth of Shn Kartik
Oraron as to what happened on the 29th
Novembes, regarding the reported killing
of 14 santhals and injuries to 36 santhals

Sir, this instance 15 bound to bring down
the mame of every individual of our country
These and such other instances are the
daily occurrences so far as this country
1s Loncerned Some of the instances have
been reported, others do not see the hght
in the mess o1 on the publw platioim
But these things go on  happening day-m-
and-day-oul  Therefore, whenever we
hedr such heait-rending stories, to that
extent, we raise & ducussion  Qur brothers
go and visil such places 1n order o eapress
ther sympdthy and sorrow But this 18
really a social evil This aspect of the
madtter has not been laken mto considera-
won by the majority of the people

Todsy two things have happensd The
Prime Minister has assured us that whether
one 1s low or high such mcidents must be
condemned, secondly, the Commusmoner
for Scheduled Castes snd Tribes has atten-
ded this discussion and 1s sitting m the
gidlery |} thank thess are the two happy
sugurses. But this 13 & secial evil and dras-
tic antiscepiic messures should be taken
for “eradicaion of this socisl ovll Evenif
yot, or for that matter the whoip Houle
devised certain .nhluu{le méssures the
15L5571—4
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question will be who s to
such measures ? After all those who
commit (rimes are gudges In this case,
I should Tike to ash the hon Deputy Minwster
ot Home Affairs whether the oftivialy who
were responsible or conoived at these thungs
had been suspended or not ? | am raising
thiy question because to eradiate this
anti-social evil we must adopt two types
of programmes shotl-term and long-term
It v all nght for my hon inend the el-
detly Sadhu 10 say that all rehgious books
should be burnt, he did not say that those
who teach the teachings of the Vedas and
other 1eligious books should alvo be burnt

it 15 good that he did not go lo that exlent

implement

As a short term measure, there ought 10
be a central authority, a wontral cell speci-
fically and specially to look after the in-
terests and protection of the Scheduled-
Castes and Tribes, in the Central Govern-
ment and 1ts branches must be spread all
ovel the country If anything wrong %
done Lo 1he Scheduled Tribes or Scheduled
Castes the nerve cemire or the branch
must bring 1t to the notice of the Central
well and the Centre must take suvh mea-
sures whith are behtting or necessary 1o
the ociasion

Regarding long-term policies, so long
as the sov1al conscience of the whole nation.
of the people of this country 18 not roused
to the highest pitch agumst this  sociat
evil, there can be no remedy for thus of for
the eradicabion of any socml evil  All
polical parties and the public opinion
must take 1t seriously and adopt a pro-
gramme which gught to be wiplemetited
for eradipating this socal evil

1 am really surprised— I do not want to
offend twm—~Mi Bangnee B my good
friend—that m & haey 10 parey the Grgu-
ment, he ssyp: evén though T am & comnia.
nist, | w4t & Brahmin ..
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SHRI S.M. BANERIJEE : 1 did not'
say that, Even though 1 am a Brahmin
1 am ready to support him. Being a Brah-
min 1 married a Kayasth. He may not
know it; } did not have a genuine ceromony.

SHRI R.D. BHANDARE : If he did
not go through a genuine ceremony for
wedlock, it 18 good.,.(lnterruptions.)

DR. RANEN SEN . Mr. Bhandare
*should know that he is an aethest.

SHRI R.D. BHANDARE : 1 am talking
of what is heppening in the sub-conscious-
ness. After all, he remembers that he
is Brahmin.

1 was trymg to suggest that all political
parties must chalk out a programme and
implement 1t to eradicate this social evil,
Let theie be no lip service only to the
caiuse,

SHRI RAMAVATAR SHASTRI(Patna):

We are fighling.

SHRI R.D, BHANDARE : Yes, we
hmve been fighting, 1 know, and yel you
Nave the germ, the nation in your mind as
1o which community you belong to.

I do not want to quarrel with my hon.
friend, but I was trying to suggest that a
programme should be adopted by the
pelitical parties and public men, and they
must bave the capacity and sincerity to
impkment the programme to the core.
Uniess wo have a band of social workers,
it is not enough to have rousing of cons-
clence, it is pot enough to give education
0 the people, it is not enough to create
public opinion. The band of social workers
must move from place to place to eradicate
this soclal evil.

o corverre weeR ¢ gerstw e, A
oF W g R | S s e & ow
dhure Povier ¢ ot e siviter a1 ofr it et
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¥ pr-edfvee oY, dfen D fre R W
fet wia, wiife & wy & oafwm 71 G4
o wg & qvy far get £,

MR. DEPUTY-SPEAKER : There are
s0 many others who want to speak. If
1 allow you, 1 should allow them also. We
have decided to conclude at 2 O'dock.

st OANTY wreA : TN NEEw, AT
AqTE W wTeT & 1§ vdwy aEe @ oy
wt ofr WY THR g et o e 3 0 a7
w1 gy 3w @

MR. DEPUTY-SPLAKER : There 1
no point of order. T am not aware ot that.

The House bhad devided to conclude
the discussion at 2 O'clock. 1 am respon-
sive 10 the liouse. 1 recalse this 13 the
last day, this is a very emotional ques-
tion, involving a ghastly story, but all the
same there should be limil somewhere, If
you want to revise your decisipn, tell me
by what time it should be extended.

SHRI S.M. BANERIJEE : By one hour.

MR. DEPUTY-SPEAKER : There 13
a suggestion that it may be extended by one
hour., Is that the senso of the House ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHR1 B. SHANKARANAND):
Instead of extending, those who want io
speal ™ay be given two minutes each.

MR. DEPUTY-SPEAKER : I lake it
that the sense of the Fouse is 1o extend
the' discuesion by one hour, So, we con-
clude at 3 O'clock. At 30'dock 1 am
going to get up and say, “The House stands
adjourned.”

SHRI S.M. BANERJEE : 1 want to  1eil
Mz, §haadare that 1 do mot believe in cis-
teism, Mkl?m:.
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EFRAE T, Wy fors ¥

LR,

& 39 1 w1 g fory oY qur B R @

T gt
That 15 my rehgion.

MR. DEPUTY-SPFAKER
Shambhu Nath

st my A (dage) . WA 3TERm
WGy, ATAT W g ¥ gt o
wiirfeat & A s@-aw Wt g §
W ag AT ¥ wa &, W 9w 9 ¥ g
& 1odr qgF ® wifeEt & v e ag efeey
wre wifrafaat ot aae 8, a8 wft o3 wiba
2 wqfw v oty B, 7@ ™% weEn B, Iy
7Y 7wt &, Afer or Wt Aw difer T
7 ¥ waAr v o Anend § fo o e ¥
7% Srer 3T wd gt & ) aw e smaew
21 % o 3w el ot & o g, wTCR-
WA 7w g 1 o oww gn g fs
AT A TgET T fgR-agw g & ane
e T man, w7 aend o, @ A o
vz g ot &

Fobaw WEE, A g W g § s om
a9t § 1 ¥ w Fam ¥ fe wrer ag afom, =
wfesadt 3 FneY aut &, At & o o,
quaw o1, 90 ¥ e vk & ) g S @y
wrE & fe wror 39 ¥ fiswa g ok &, apfw iy ok
& fr o9 W) oo pEw W WA § W g
WTH KTATAG a7 WINE KW i AgT wEr W
Ot } e W wm e @ )
lmhﬂ%gﬂmzﬁﬂwm
et & g S fe o we o wen
¥ ek ¥ 19 it @28 ) e o ¥ o
5 g A gs o ¥R, vl 8wy
wwat gart gfeoh & arf @, whed it
14 hrs.

AT 4 Tt W 0t fad ot
§ s gfcam st oy &, w2 wr o &, wignd
vy Rt wr ot & ow vw B & R 24
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ad 8wt ¥ owoere A oww e oamr
P—wik W " §Y ar ¥ WO f—
&y Gur s orar B, w0 AE & oW
350 §, A fafam wpE—a1? @@ 9 0 qr
IT & oy ar g fafer W 9 fafer
AFAT wE N7 g% wAw 3 fr o s
297 § ag wige & v g gfram S W
o7 ¥ 79 7y v far § fr ar T
w1 s § oYy o T & owEA §oan
atat & s gwd Fodr & o femr & 1 s @wr
q7 aga ¥ Ruad 43 4 & ww wwelt sl
FwA kA g efom wy & o wolt
Ty R § ot wefurer 3 & 1 TOE e
dto & 7gr da 7 &Y mrodte faw v f—
"o mio, vHIA mRETYT e foare 1 WA

WENET ¥ QI WA § a1 e T M AT —
apdieETy, it ey U o | afer
£ e 0 i § ) ow e w A R A
writ gt § 1 e & e amgEr g oA
goae Wt wr § P der fe wet B ®
w21 g Yok fog fafreex wigw & 0% agn
v Favr gEAT WY & | wT W R
AT e wrT grwn AT § A fer o freem
w7 ffwg | 77 o fewwrr W £ A
awor AR § ) W gy wwon fnfl, W ged
fewrm @it &Y #w o1 e T W) Y & AR
ot g i g, T w2 A%, e W
woerr ¥ wrf Iwnim mh e ) wfer s
WY YEe W1 ¥% amiT o srms Al enme
¥ wfes oY Ow Awww g, TCi e
s & ot e wrowY qud fav 3w 7 e v
gy 1 e for fersddt & wor mft Wl
o wEt ¢ gw & amy wgar ayer § e gt
wdafiwe & st o O e wweT
¢t @ ot &2 ok ¥, wtefogen ¥ ainie
% ¥ frg R wre A aw e wer o dow
£ @it § AR vy W won gfoen & e
wearwre Y T EY o q qreind o oft &
wwlt § Wircainee ars fr aniine o ot
o &5 el &+ (wwm) ...
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MR. DEPUTY-SPEAKER : 1 have a
feeling that hon. Members are not very
serious about this matler when each time
they go on diverting mto somg other 15sues
and they get mto arguments with each
other. It takes away attention from the
main issue So, 1 wonder whether they
ate serious about 11 Now that we have
extended the time by one hour, my table
gets on being flooded with shps of members
1 am not going to entertain any more shps
As 1 saud just now, at 3 pm. I am gomng
to conclude it  Even if (1 is 1n the midst
of a speech of @ member, at 3 p.m 1 am
going to say that the House stands adjour-
ned sute die, Since 1 have a long list be-
fore me 1 request hon Members to confine
their remarks to five minutes,

9

it v o : & vy o AT W
v § Fr oot (o W e o e
i g5 1ye vk oo g wifko 1 wwer
weger ot & fir sroere e sfrare are werofe
wiy freree ot Wit B wredegem i wiee-
vz Ay AT SR wrdt ot W roe W Rw
Arey Pty o i w1 w0 Y, Py o e
oy arx 7 g wrd B T A T o Ao § AT
faiy w1 wrwrmt & e Shrdehd wfe awome
g woer § e ¥ ov ool ot
farssrardy €1 1§ O W R ST T
ot o & wro Fvww fet o i
wior sive arfenfid) o wrenr qow o
et olYe Jowm 61 W

ot evrmptre weeslt (wewt) : JaTERw Wi
i fady & reT-eTeye i forg weTe
w vy T g & e e e fre
% WP R g Wi ETeaTT N e st
et w0X < gt oY WPt e oY e arpay
wwy T i forw WTT W wTE WY ot & afc
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wEATR FR R & W e gAY @ o B
arpe 8 & fis g A wbof g g #
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aft & 1 fl v Ty o weE e A
FTwz ot § Afer et dar ¢ v fagre S
wrer faeyw § © wem & wfr o A=
ok & gk ¢ ot ge o vt W A §
T e & & ¥ woee ¥ P v
e p s o v@ A § o et @,
oy off o Ay A vz u? & 9 et Feer-
wedt A | ameet afir o v 4 fie s
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WP WA W WO | T AT T W e SR
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WY W oY ey s afid

SHRI KUMAR MAJHI (Keonjhar) : Mr.

Daputy Speaker, Sir, 1 shudder to think that
in this civilised age, 14 Senthals could be
killed and 35 seriously wounded in a part
- of sur country for protocing their legitimate
fights over land, Again, Sir, the House
aiso did nol pay any prompt atteption to
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it and after repeated attempts, we are going

to discuss this matter only today, in the
last hour of this Session.

1 come from the Saathal community.
This community is a backward community.
They arc a very simple and an innocent
peaple, who want to live peacefully with
theit neighbours. They are economically
very poor. They want nothing but a piece
of land to cultivate, to grow agood crop
and make a living. Their simplicity is
taken advantage of and they are constant-
ly being exploiled by the rich people.

The Santhals in this particular case
were sharecroppers who only wanted
their due share of labour. But they were
derued it and _they were harassed, beaten
and even the most hemous crime was
committed, namely, this brutal murder.

This is not an isolated incident, This
sort of thing has been happening all over
the country and nothing is being done.
The Scheduled Classes and Scheduled
Tribes enjoy specinl privileges and protec-
tion under the Constitution. The Admi-
mistration  must be more vigilant where
the rights of these communities are con-
cerned, But, instead of doing that, they
become * partners in this crime.

1am sorry that the Bihar Government
has done little in this matter, They re-
mained callous to this heinous crime.
I hereby demand an immediate inquiry
by the Government of India into this inci-
dent. I do not think proper justics would
be done if things arc left to the Bihar
Government. The culprits must be brou-
ght to book and an exemplary punishment
awarded to them so0 that the country will
be awmre of this.

ot Y2 W () : forw weAT o T ot
e § o § U v figgeom § wi-wer

o gnft ot § wfic v o YR o, od
g § W waut ¥ o g § 1 e Awe
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wreus & weive faar & 1 Fvr faery § fs A
w1 WY TR FUT ET 1 4y wrwre i fand.
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ATAHIG AYET & vy fr ey T wEar @
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
£.H. MOHSIN) : | have heard Shri Kartik
Oraon and many other Members ol this
House who have spoken on this subject with
instense feclings. I can very well undersiang

the depth of thewr feclings. There 18 no doubt
that (his incident & a very ghastly one,
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I cam even say most inhuman and bar-
barous. We can use even more harsh
words, afier hearing the whole story, how
it happened. Government has expressed
grave concern. After hearing about this
incident, the Minister of State came to the
Mouse with a statement and he has expres-
sed grave concern of Government over
this incident. The Prime Minister came
back tothis House and expressed her sorrow
and shock when she heard aboul the details
of the incident, and she has also assured the
House that proper steps will be taken to
sec that the investigation is properly carried
out. That itself shews how seriously the
Government have viewed this problem.

I might give the details of the inci-
dent for the benefit of the Members who
were mnot present when the statement was
made by the Minister of State. According
to the information received from the
State Government, a plot of land situated
in village Rupaspur was the cause of dis-
pute. This plot had been  cultivated by
one Kandon Murmu of Santhal Tola,
At about 3.30 PM. on 22nd November
a mob of about 150 persons armed with
bows, arrows, bhalas, garasas etc., came
to the plot and began cutling unripe paddy.
Some of the persons were keeping guard
when thc paddy was being cul. When the
few Santhals who lived close by approa-
ched the plot in dispute, they were chased
away by themob. Themob then came over
to the Santhal Tola and was joined by
another mob armed with guns and accom-
panied by tractors, trailers and station wa-
gons. The two mobs surrounded the
Santha! Tola, locked the houses from
outside and set fire to them. In all, 45
houses were burnt. Those who tried to
escape were shot at. Injuries were also
inflicted by garasas and other weapons.
Some of the dead bodies of those who werg
killed were whisked away in tractors.

According to the information avail-
isble from the State Government, four
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dead bodies were recovered from the
houses and ten from the XKosi river bank,
Besides. 33 persons received injuries as
a result of this attack.

SHRI KARTIK ORAON : Thirty four.

SHRI F. H. MOHSIN : Criminal cases
have been regisiered in connection with the
incident. In all. 29 persons have been
named in the First Information in Report
lodged by the Santhals, According to
information reccived this morning from
the State Government, 65 persons were
arrested in this connection. Warrants
and processes under the Criminal Pro-
cedure Code have been taken out
against the absconding accused and in-
vestigations arc in progress. The Chiel
Minister of Bihar visited the village on
receipt  of the information regarding the
incident.

SHRI KARTIK ORAON : He visited on
the 26th, November, 1971,

SHRL F.H. MOHSIN : Senior police
ofticers also camped in the arca and took
necessary steps to maintain peace and pre-
venl recurrence of trouble.

Mr. Bhandare enquired about the
suspension of officers. The Deputy Super-
intendent of Police and the Block Deve-
lopment Officer concerncd have been
kept under suspension. The investigation
is being pursued vigorously under the
charge of an officer who himself belongs
to a scheduled tribe. His name is also
Oraon—npot Kartik Oraon but B. Oraon.
A senior officer attached to the Commis-
sion for Scheduled Casjes and Schedul-
ed Tribes visited the arca and was satisfied
with the investigations being carried on,

Suanding paddy crops belonging to
different abeconding pemsons over 200 actes
of land have been attached. The police
is gefting the crop Iww./nhum
belonging 10 abscoading plnapha\w

d



' -'us xm-wd
lS’Hle H Mmln]
' tlsohmatmhed 2. persons  have sur
; 'reruimd .their - guns and  show-cause-
rotices ‘have been served on 15 more
parsom to surrender their guns. One
. Ambassador car, one jéep ind one station
- wagon -and three tractor trailers have been
selud in conneclion with the incident.

smus M. BANERJEE : Who were the
- owners ‘of these cars 7 i

SHRI F, H. MOHSIN: Thestation wagon
‘apd ‘Ambassador car belong {o Shri Ram
Adhar Singh. Out of three tractor trailers,
one belongs to Shri Sudhir Singh, another
to'Shri Sia Ram Singh and the third to
Shri Baldev Choudhury. Shri
former Speaker of the Bihar Assembly has
* also ‘been arrested. He was granied bail
by the: sessions court,

. AN HON. MEMBER : Why ?

 SHRI SADHU RAM : Thltiﬁthe fault
o”!' the police.

. SHRI F.H. MOHSIN : 1 appeal to mem-
ber to know our Himitations, -‘When the
mater goes to'court and the court gives
hil can we  interfere ? -

SH!IS ‘M. BANERJEE : Theoourt is
mmmam i

o Sl-nuF.H MOHSIN : hwarrlmof

'ums -has boen issued against Shri Pradu-
. 'm&nﬁmuthefwmmr
" He i absconding ' nndafl’omawbﬁu
. medeto -rreuhum. ML

Thm m the ms ﬂm have been

vy well ‘Theie is no cauie fof any

-'-dwbtfonupeaﬂu mzm mmh
.-htpshad up ot muhadywilih Telt out.
. "Fhere . .may be infiuential -porsons; : buy
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" But we cannot do s0 at our own instance.

Sidhansu,
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cADisy
It hus to be requested by the State Govern-
ment of < the . State Government lhﬁuM

agree to it.  Anyway, if. we- have any doubt

" about the progress of the investigation we

will take all slqu ‘which are at our comumand.

SHRI RAMAVATAR SHASTRI Whn
about the l'!hlbllllltmn of the adrblsn tribals?

SHRIE. H. MOHSIN : A sum of Rs.
3,000 hasbeen so far disbursed for the relief
of the victims of the fire, If any more
reliel is meeded, that also will be given.

SHRI KARTIK ORAON : As a good

gesture, let something flow from the Prime
Minister’s Fund.

SHRI F. H, MOHSIN :It is a good
suggestion. I will pass it on to the Prime
Minister. On a request from Shri Ributhi
Mishra, the Prime Minister has agreed to
send the Minister of State for Home
Affairs to the area. That shows the seri-
ousness with which Ihe Central Governe
ment has viewed this problem. Every
effort will be made 1o see that the investi-
gation is carried on to the satisfaction of
the members.

There is the Committee on Scheduled
Castes and Scheduled Tribes which can
also go “into the problem. - .

Here T would request “hon. Members -
to bear in mind one aspect. t is 8 very
delicate issue for the Centre .to intervene
in a matter which is a State subject. We -
have discussed ‘this - question of Centre-
State relations matimsmﬂm House
mmﬁ uveexpmld “the view

ltntthe &ntl'e shonltl emuite leuutd

State Governments ‘are ‘akso. -asking for
mwﬂmmmwm;'

Contrat - Government. . umnm'-_ :
"'W"“"‘ 'ﬂ"ﬂmﬁﬂﬂmwmoﬂ_-'-;;_ e vety e ek



AT KHing of

- 'Though this particular incident happens
toube against the Scheduled  Tribes, itisa
part of the larger problem of landlord verses
tenant, zamindars versus tenants. Since
the Central and State Governments have
taken steps to implement egrarian poli-
cies and land reforms we have been hearing
such incidents not only . in one or two
States but throughout thecountry. Many
a time such disputes culminate in murders
or setting fire to the houses. We  have
heard of many such instances and [ am not
denying the details given by hon. Mem-
bers. This is a problem facing the whole
country. When the “landlords stand to
lose: some of their property they take re-
c-.l)eum 10 such methods, which is deplora-
tle,

I appeal to the people at large to ensure
that a peaceful transformation towards
a socialist society takes place. T do.not
approve of the sieps proposed by my
CPl or CPM friends. We believe in the
peaceful  transformation of the country
into a socialist society.

Not. that violent steps would have
- tobe taken to sce that socialism comes inte
being. We believe in peaceful -methods;
* we believe in democratic  methods. We
do not approve of killings either by the
. Jandlords or by the ténanis. At the same
-time, | may caution the landlords who may
_ be affected by land reforms to see that
* land reforms policies of the Government
‘are i mﬁﬂnentnd in full. Otherwise they
may be victims® of my friends here, the
; GP.M. people. and the Naxaites or such -
-othef people;. 1 . do not think such a
.. snugtion;: wﬂlm

e " This. up.oszsu qnwhich thewbole
- country has to share - conosin, . The Go-
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aftér 25 years of Independence,” such atro-
cities are being committed on Scheduled -
Castes and Scheduled Tribes people in
various parts of the country, ° '

Many persons have proposed an amend-
ment of the Constitution. The Constitu-
tion already provides for the eradication
of untouchability. There are various Acts
making it an offence. This malady cannot
be removed by legislation alone or by the
amendment of the Constitution alone.
We have to go into the root cause of the
problem. So, unless the people change
their minds, unless they change their hearts,
unless they change - their actions also, so
that we can live like brothers, this problem
cannot be solved. Of course, we will not
be wanting in that. K legislation can
cure these ills, we shall certainly come for-
ward with it

ot wrwem ; gaw ofoeda & § o
sy i ot i il '

ﬂw.uoﬂgﬁn i b, v H A
o wifgd

-aqn.qu.mmmwmm .
Aty it ere & 1 ey gt e ¢ et niwﬁ-.
s T _

' SHRIF. H. MOHSIN: Mr, Banctjce must
understand that it is not through law alone
that we can change _lhz_ ‘minds of . the

SHRI, 5. M. BANERJEE : Uttimases, _
when ‘the Constitution mlmuu!ed ‘

't.he Hm mmm&uym

mmmym Yoummdaiuad-y_'

vemment  is very much concerned. aboutidt, . -




H9 Killeng of
{Shr F H. Mohsin)
Then, Swam: Brahmanandp made
womments over the scriptures | do not
want to go nto that He also sad that
there should be ditribution of wealth
That 15 exactly what the Government 18
doing Ushening mn a new society, that s,
a socmhsisc patiern of societv, means
distribution of wealth We do not want
concentration of wealth 1 a few hands
It is true that concentration of wealth in
a few hands causes all these troubles
This will not happen if the socialistic pattern
of society comes into beng Let us all
strive for that  Let us see that this inu-
dent shall be the last and that such mncidents
do not recur in tuture
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Sir, my personal sympathies and the
sympathies of the Government are with
those who have been killed and who have
been ingured | appeal to the House to
take this in the night perspective and seek
the «ooperatton of all politscal parties
of all the emportant persons in the country
to see that such incidents do not recur
fulure
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MR DEPUTY SPEAKER The Houw
stands adjourned wne die

1500 hrs

The Lok Subha then adpurned sine dic
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